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SIari Hem Barua: President's rule 
in Punjab is going to end on 2nd 
October, 1966 and it has been report-
ed in the papers that the decision 
whether to extend the President's 
rule in Punjab or not would be 
taken after the Congress President -.es back tram the Soviet Union. 
In this connection, may I know (a) 
wilether the Government have decid-
ed to extend the President's rule in 
Punjab after its termination and 
(b) whether it is the Indian Govern.-
IDI!Dt under the leadership of the 
Prime Minister who takes decisiOns 
in INch matters or it is the Congress 
Party and Congress President? 

Mr. Speaker: This does not arise 
out of this question. The main 
question is about financial assets and 
liabilities that are to be divided. 

Shri Bem Barua: President's rule 
is relevant because . . . 

Mr. Speaker: Th .. t question has 
been put by Mr. Shastri already and 
answered. 

BIui D. C. Sharma: There are 
some Central Government projects 
winch were the joint property of 
Kangra, Himachal Pradesh, Punjabi 
Suba as it is now called and Har-
:r.ma Prant. Will they continue to 
be ron by the Central Government 
or will those assets and . liabilities 
also be divided between the new 
regions? Forests worth Rs. 200 
crores have been taken away from 
Punjab and given over to ltlmachal 
Pradesh, for which I am not verY 
sony. May I ~ow if the Govern-
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ment is going to make good that 
loss which is going to accrue to the 
Punjab? 

Shrl NaMa: I have already said 
that the diviskm 01 assets and liatll-
lltles is determined by certain prtnel-
~- . 

Mr. Speaker: I . agree with him . 
Ne:n question. 
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·215. SJari lUsllen Patinayu: 
Shri Madhu Umaye: 
Shri Bagri: 
Shri Warior: 
Shri Yashpal Singh: 
Dr. Ranen Sen: 
Slut p. C. Borooah: 
Shri A. K. Gopalan: 
~i Dasaratha Deb: 
Shri M. N. Swamy: 
SItri Dtaen Bhattacharft: 
Dr. Mahadeva Prasad: 
8hrl M. Rampure: 
8hrl Bibhuti Mishra: 
Shri .JasIlvant Mehta: 
Shri C. K.' Bhattacha1"Y1'a: 

Will the Minister of Labolll', 
Employment and Rehabilitation be 
pleased to refer to the reply given 
to Starred Question No. 1615 on the 
11th May, 1966 and state: 

(a) whether Gov.ernment havo 
taken any action on the report of 
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the Chainnan of the Tripartite Com-
mittee on job Security in Oil lndus-
try; 

(b) whether the closmg down of 
can manufacturing units. hall . afrected 
its production and also proper dis-
tribution of oil products; 

(c) whether any people have sinee 
been retrenched; and 

(d) if so, the action taken to pre-
vent that? 

The Deputy Minister in the MinIs-
try of LaboUr, Employment and 
Rehabilitation (Shrl Shahnawaz 
Khan): (a) Yes. A copy of the 
Government Resolution on the Sub-
~ect is placed on the Table of the 
House. [Placed in LibTllrll. See No. 
J ,T-6635166). 

(b) The closure of the can manu-
facturing units does not appear to 
have affected the proper distribution 
of oil products. 

(c) No complaints of any ret-
renchment have been received. The 
matter, however, is within the juri8-
diction of the State Governments. 

(d) Does not arise. 
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Dr. Banen Sen: On a point of 
order, Sir. In the lart session some 
of us had raised this question. The 
Gpvernment got sufficient time to get 
this infonnation from the State 
Governments. Is it pennissible for 
the Miillster to get up and say· that 
all this material and infonnation has 
not been available from the State 
"Government? I want your ruling 
on this point. 
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Dr. Ranen Sen: In the last session 
this question was raised. 

Mr. Speaker: I have he,ard him. 

Dr. Ranen Sen: They avoided this 
question. 

¥r. Speaker: Now be 
doltn.' , 

shGluld sit 

...n l(~ f('f-l~: W;~~ 

{l1 ~ ~~ 1m' '!rr.nR:~ 1'li 
1JT1 

Dr. Ranen Sen: What is your rul-
ling? Is the Minister permitted . to 
avoid this question like this over 
and over again? 

Mr. Speaker: He wanted to stand 
up but another Member just put that' 
question. 

12.00 hrs. 

SIlri ~t Jha Azad.: Sir, on 
this point of order I would like to 
8ay that what the hon. Minister has 
said is correct from this angle, 
namely, if it is taken ,only from the 
aspect of individual retrenchment of 
labour, of course, from the Labour 
Ministry's point of view it looks that 
it is a State subject; but what we 
are contending in this House, not 
today but for years, is that the 
foreign oil companies are persistently 
following a policy of squeezing out 
the Indians who are there on the pre-
text that they are just old or tha~ 

they themselves want to go out. The 
point is that since oil falls in the 
Central Government's !purview and, 
these companies are trying to squeeze 
out the Indians in a planned way in 
the naltIe that they do not want it, 
it falls within the purview of the 
Central Government. It is not just 
one or two instances in a State but 
it is a 'gen'eral policy which affects 
the whole country and the Govern-
ment has accepted that by appoint-
ing a committee. Therefore, it 
should be answered... (InterTl.l,p-
tion) . 

Mr. speaker: Dr. Ranen Sen has 
raised the point that last time alIIo 

it was said by Government that they 
were getting that information from 
the State GovflrI1lI1ents, that the1'e 
was enough time to get that informa-
tian; why has that information not 
been obtained even by now? 

Shri lagjivan, Ra.m: So far as 'o.,h~ 
question is concerned, the answer has 
been given; it is in respect of the 
supplementary that the reply has been 
given that we do not have complete 
information SO far as retrenchment il 
concerned. But I may add one thing 
more. If there is any sizable 
retrenchment, it is not only the oil 
companies hut the trade unions also 
make an agitation and bring that to 
our notice. I am not speaking on 
facts or statistics before me but as aD. 
inference, still no trade union haa 
taken up this question of any large-
scale retrenchment with the Labour 
Ministry as such. Whatever agitation 
has been raised has been raised on 
the particular clause, not relating to 
retrenchment but relating to prema-
ture retirement with certain enhanC'ed 
benefits. That also has not been Qfl' 
any large scale. 

So far as the question of my hon. 
friend, Shri Bhagwat Jha Azad, i8 
concerned, he has raised a separate 
question of squeezing out of Indiam. 
The question of squeezing 'out of 
Indians from foreign firms comes only 
at the top level and if it is a question 
of squeezing out of Indians at the top 
level, that will be a category of 
officials which will be' beyond the 

. scope of the Labour Ministry as such. 
I am not proposing to shirk the res-
ponsibility of the Government .-
such, but So far as the Labour Minis-
try is concerned, if it is a question 
aftecting the high officials, who will 
not be covered by the definition of 
employees or workmen, that will be 
beyond the SI!Ope of the Labour 
Ministry. 

Mr. Speak~: Question Hour is over 
(l nterrv.ption) . 

Dr. &QeD. Sen.: Mr. Speaker, I row 
just make a su~ion. 
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m. Speaker: I cannot continue in 
this manner ... (InterruPtion): 

Dr. Ibne. SliD.: There was a 
tripartite committee under the presi-
dent ship of Shri R. L. Mehta, who 
was a Joint Secretary of the Labour 
Department. ·Instead of accepting 
tha~ committee's report, the Govern-
mcn~ distored its recommendation' $ 

a result of which all these employees 
will be made redundant and will be 
at the sweet will of the employers. 

Shri .1agjivan Ram: I contradict that 
ltatement; that is a mis-statC!lnent. 

Dr. RaneJl Sen: Is it the way the 
Labour Ministry is going .to function? 
The L3.bOUr Ministry's own com-
lIlittee's report has not been accepted 

(Interruption) . 

Mr. Speaker: The Member might 
\ake it up in some ~er manner. . 

An hon. Member: The committee's 
report should be placed on the Table 
Of the House. 

Shri Hem Barna: rose-

Mr. Speaker: Shri Hem Barua hall 
written to me that 'question No. 2111 
be taken up after the Question Hour. 
It is only the Minister's privilege. If 
he wants to answer; I can take it up. 

Shri Hem Barna: I request the 
Minister to give a reply. 
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Shri Priya Gupta: I have got a sub-
mission to make. 

Mr. Speaker: SOO Gopalan. 

Shri Priya Gupta: I have given a 
Call Attention notice. 

Mr. Speaker: I am not taking UP 
Call AttentiOn notices. I am taking 
up the Short Notice Question. Shri 
Gopalan. 

Shri Hem Baraa: What has happen-
ed to my request? 

Mr. Speaker: He is not asking for 
that. What should I do? The Minis-
ter only can ask for that. Hence for-
ward, I have taken the decision tbat 
the Short Notice Question be printed 
and circulated te the Members. 

Shri Vasudevan Nair: Where iI 
Mr. Sanjiva Reddy? YeSterdily, he 
promised that he will be in the House 
to answer this Short Notice Question. 
It is very strange. He absents him-
self from the House. What has hap-
pened to him? 

I«r. Speaker: I will take it up 
se'parately. Let this Question be 
a'iII!Wered. 



2 109 Oral Answers AUGUST 3, 1966 Oral Answer. 2IIO 

Sbri VasudeVlUl Nair: It is an 
affront to the Chair. 

Mr. Speaker: I am told he is in the 
Rajya Sabha. He will be coming. 
Shri Gopalan. 

SHORT NOTICE QUESTION 

S~ Shipyanl Cochin 

+ 
g.N.Q.l. Shri A. K. Gopalan: 

Shri p. Kunhan: 
8hri Warior: 
Shri Vasudeva. Nair: 
8hri Mohammed Koya: 
Shrimati Re.uka Barkataki: 
8hri P. R. Chakraverti: 
8hri Vishwa Nath P8Ildey: 
Shri Daljit Singh: 
Shri Ramachandra Ulaka: 
Shri Dhnleshwar Meena: 
Sbri P. Vellkatasubbiah: 
Shri Ravindra Varma: 
8hri M. K. Ku.maraJl: 
Shri D. C. Sharma: 
Shri Imbichibava: 
8hri Nambiar: 
Dr. 8aradish Roy: 
Shri Laxmi Dass: 

Will the Minister of TransPOrt, 
Aviation, Shipping and Tourism be 
pleased to state: 

(a) whether Government gave an 
a~urance in Parliament that Cochin 
Shipyard would be included in the 
Third Plan; 

(b) whether the project report has 
been finalised; 

(c) if so, when the proi eet is likely 
to be completed; and 

(d) if the answer to part (b) above 
be in the negative, the reasons for the 
delay? 

Tbe Minister of State in the MIDis-
try of Transport 8Ild Aviation (Shri 
C. M. Poonacha): (a) The Coc~in 
Shipyard was included in the ~nrd 
Five Year Plan amongst projects 
foreign exchange for .... hich was yet 
to be arranged. 

(b) to (d). The Project Re.port baa 
been received from the technical con-
!<ultants and i8 under acrutiaT by a 

technical committee. The recommen-
dations of the technical committee are 
expected to be received by the gov-
ernment very shortly. Government 
will take expeditious . decisions soon 
after the receipt of these recommen-
dations. 

Shri A. K. GopaIan: As far as the 
first part of the QuestiOn is concerned, 
no answer is given. My question is: , 

"(a) whether Government gave 
an assurance in Parliament 
that Cochin Shipyard would 
be included in ~he Third 
Plan;" 

I put that question because in thi» 
Parliament, in the Second Lok Sabha, 
ther" was an adjournment motion 
moved by me. It was not taken up, 
though admitted, because the required 
number was not there .. Then, an 
assurance was given by the then 
Tran.sport Minister that this will be 
taken up in the Third Plan. That 
assurance was given in the Parlia-
ment. My question was whether the 
Government c:ave an assurande in 
Parliament that the Cochin Shipyard 
would be included in the Third Plan. 
No answer is given to that. 

Sir, yesterday, they were unpre-
pared and today the Minister is not 
here. There was an assurance in 
Parliament that this will be included 
in the Third Plan. 

Shri C. M. POtJnacba: There is no 
record to say that there was an 
assurance given in Parliament ..... . 
(Interruptions) . 

Shrimati Renu Chakra,-artty: No 
record? 

Shri C. M. Poonacba: ~ay I com-
pie\<! my an.w~? 

Mr. Speak.er: Order, arder. 




